IN THE INCOME TAX APPELLATE TRIBUNAL
DIVISION BENCH, AMRITSAR

BEFORE SHRI N.K. SAINI, VICE PRESIDENT &
SHRI R.L NEGI, JUDICIAL MEMBER

IAHINTH./ITA Nos. 617 to 622/ASR/2016
fAURUTEY / Assessment Years : 2007-08 to 2012-13

Shri Shanker Kedia 'HUF' TATH The DCIT,
C/o M./s Maliram Jewellers, Central Circle,
Eminent Mall, Amaritsar
10-Kennedy Avenue,

Mall Road,

Amritsar

FITASEH./PAN NO: AAFHS4329K

srfremed/appellant gegdl/Respondent

Hearing through video Conferencing

fAaTRAPINTA/ Assessee by : Shri Ashwani Kalia, CA
TSTETHIHIA/ Revenue by Smt. Prabhjot Kaur, CIT DR

gAar$HIaI@/Date of Hearing : 23.02.2021
ICYUAIIRIE/Date of Pronouncement 23.02.2021

3mear/Order

Per R.L. Negi, Judicial Member:

The assessee has filed the captioned appealsagainst the separate
ordersdated 25.09.2014 (A.Y. 2007-08 to 2009-10), dated 22.09.2014
(A/Y. 2010-11& 2011-12) and dated 19.9.2016 (A.Y. 2012-13)
respectively passed by the Commissioners of Income Tax (Appeals),
Ludhiana [for short ‘the CIT(A)], pertaining to the assessment years
2007-08 to 2012-13 vide which the Ld. CIT(A) has dismissed the
appeals of the assessee filed against the assessment orders passed u/s

143(3) of the Income Tax Act, 1961 (for short 'the Act").



2. At the outset, Ld. Counsel for the assessee submitted that the
assessee has opted to settle the issues in the said appeals under the
provisions of ‘Vivad Se Vishwas Scheme 2020°.The Ld. Counsel
further submitted that applications for withdrawal of the said
appealshave already been filed. Hence, the same may be allowed and

the assessee may be permitted to withdraw the said appeals.

3. The Ld. Departmental Representative did not oppose the

applications filed by the assessee.

4. In view of the submissions made by the Ld. Counsel for the
assessee, we allow the applications filed by the assessee and accordingly

dismiss the appeals as withdrawn.

Order pronounced on 23.02.2021.
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